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SYNOPSIS 

Present Application Challenges the illegal and unauthorized dumping of fly-ash 

by Vedanta Ltd  in the garb of Consent to Operate obtained for filling of low-

lying at Jharsuguda T.U No.4 in the area Ac 9.00 dec,Ac 6.87 dec &Ac 5.48 dec 

was valid up to 31.03.2023. It was further observed that ash has been dumped 

at height of about 15 meter in contrast to the adjacent high-level land which is 

in violation to the guideline for disposal/utilisation of Fly Ash for reclamation 

of Low Lying Areas and Abandoned Quarries,2017 of SPCB, Odisha. The fly 

ash mismanagement of Vedanta Ltd has created a havoc in Jgarsuguda, 

Sundergarh and Sambalpur District with impunity and despite of so much hue 

and cry all across the state, there has been no coercive action taken to deter the 

respondent from causing nuisance. 

LIST OF DATES 

22/09/2024 Grievance petition given by Sri Surati Oram,a resident 

of Orampada,ward no-15 of Kurebaga village in 

regard to Ash Dumping 

23/09/2024  SPCB office, Jharsuguda received grievance petition 

of villagers about illegal dumping of flyash but no 

action taken 

7/08/2024 the Show Cause Notice to Vedanta Ltd demanding 

Env Compensation of  71.16 Cr for  

7,11,653.32Metric Ton unauthorized fly ash 

dumping 

23/09/2024 photographs of Flyash Dump at Siriapali 
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26/09/2024 Regional Officer State Pollution Control 

Board.Odisha, Jharsuguda   has sought explanation 

and remedial measures in terms of Violation  

06/12/2024 News published in New Indian Express News Paper. 

07/12/2024 News Published in New Indian Express newspaper. 

21/03/2025 applicant moved this application for restoration of the 

water body and imposition of environment 

compensation. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLAKATA 

(Under Section 18(1) read with Section 14(1), 15 of the National 

Green Tribunal Act 2010) 

Application No __________ /2025 

IN THE MATTER OF: 

1. Rakesh Mohanty, aged about 26 years, S/o- Siba Prasad Mohanty, At-

Vedvyash Mandir Road, Lungei, Po-Vedvyash, Dist- Sundergarh, 

Pin-769004,     APPLICANT 

VERSUS 

1. State of Odisha  

Through Additional Chief Secretary, Forest and Environment, 

Climate Change Department, Government of Odisha, 

KharbelaBhawan,  

Bhubaneswar, 751001, Dist-Khurdha,fesec.or@nic.in , 

forestenv2016@gmail.com  

2. District Collector and District Magistrate, Jharsuguda, At-/Po 

Dist-Jharsuguda, 768204, Odisha,  dm-jharsuguda@nic.in 

3. Member Secretary, Odisha State Pollution Control Board, Paribesh 

Bhawan, A/118, Nilakantha Nagar,Unit – VIII, Bhubaneswar – 

751012, Odisha Email:paribesh1@ospcboard.org  

4. UNION OF INDIA through the Secretary,  

Ministry of Environment and Forests and Climate Change, Indira 

Paryavaran Bhawan, Jorbagh, New Delhi – 110003, secy-

moef@nic.in  

mailto:fesec.or@nic.in
mailto:forestenv2016@gmail.com
mailto:dm-jharsuguda@nic.in
mailto:paribesh1@dataone
mailto:secy-moef@nic.in
mailto:secy-moef@nic.in
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5. Revenue Divisional Commissioner, Sambalpur, At/Po- 

FX4G+X98, Hans Nagar, Sambalpur, Odisha 768001 

rdcsbp@nic.in  

6. Additional Chief Secretary, Revenue and Dissaster Management 

Department, Government of Odisha, Lokaseva Bhawan, 

Bhubaneswar, 751002 Email revsec.od@nic.in  

7. The Member Secretary, Central Pollution Control Board, Parivesh  

Bhawan, East Arjun Nagar, Delhi - 110032 Email: 

mscb.cpcb@nic.in,   

8. Vedanta Limited, Jharsuguda represented by It’s Vice 

President,  Bhurkahamunda, PO-Sripura, Dist- Jharsuguda, 

Orissa, Pin-768202, E-mail:  communication@vedanta.co.in  

        …RESPONDENTS 

 I. The address of the Applicant is given above for the service of 

notices of this Application. 

II. above for the service The addresses of the Respondents are given 

of notices of this Application.  

III. The Present Application Challenges the illegal and unauthorized 

dumping of fly-ash in Jharsuguda District by Private Respondent 

Vedanta Ltd Jharsuguda . 

  

mailto:rdcsbp@nic.in
mailto:revsec.od@nic.in
mailto:mscb.cpcb@nic.in
mailto:communication@vedanta.co.in
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IT IS MOST RESPECTFULLY SHOWETH: 

1. That the applicant is a  member of Vedvyash Seva Sangathan and 

filed compliant against the private respondent for dumping of the fly 

ash illegally without prior approval of the concerned authorities and 

in violation of guideline. It is pertinent to mention here that on dated 

23/09/2024 one Vedvyas Seva Sangathan made a complaint to the 

regional office of SPCB Jharsuguda regarding the illegal dumping 

of flyash. Copy of the representation dated 23/09/2024 is here unto 

annexed as ANNEXURE-1. 

2. Vedanta Limited is presently operating 2400 MW Thermal Power 

Plant(TPP) and 9 x 135 MW Captive Power Plant (CPP) at 

Jharsuguda, Odisha. The power generation capacity of the plant is 

3615 MW comprising 9 x 135 MW of CPP and 4 x 600 MW of IPP 

(1215+2400). The total ash generation from this plant was about 6 

million tonnes during the financial year 2016-17 with fly ash 

utilization rate of 70.3%. Currently, ash generated from the existing 

power plants is being sent to Ash Pond near Katella village. The 

average daily ash generation from the TPP and CPP based on 100% 

TPP: 16,700 Tonnes per day (Bottom ash- 

3340 TPD and Fly ash-  CPP: 10,109 Tonnes per day 

(Bottom ash- 2022 TPD and Fly Ash -8087 TPD) The total 

generation of ash per day from both the plants is close to 26809 

tonnes per day; out of which the Fly Ash contributes to 80% of the 

total (i.e. 21447 TPD) and bottom ash contributes 20% of the total 

ash (i.e. 5362 TPD) 

3. The existing ash pond at Katikela will be able to sustain for 

maximum one year. Hence, VL is proposing for expansion/addition 

ash ponds in four locations; these are as follows: 1. Katikela 
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Expansion site: 128.55 acres 2. Siriapali Site: 206.22 acres (Part 

of original EIA of EC for 2400 MW TPP vide letter J-

13011/3/2007-I.A.II (T) dated 07.12.2007. 3. Kumadapali Site: 

188.89 acres. (Part of original EIA of EC for expansion of 

Aluminium Smelter from 2.5 LTPA to 16 LTPA and CPP from 675 

MW to 1350 MW vide letter no. J-11011/29/2007-IA II (I) 4. 

Gudigaon Site: 576.33 acres (Part of original EIA of EC for 

expansion of Aluminium Smelter from 2.5 LTPA to 16 LTPA and 

CPP from 675 MW to 1350 MW vide letter no. J-11011/29/2007-IA 

II (I) 

4. That the Regional Officer State Pollution Control Board.Odisha, 

Jharsuguda vide its letter dated 26/09/2024 has sought explanation 

and remedial measures in terms of Violation with regards to the 

guideline for disposal/utilisation of Fly Ash for reclamation of Low 

Lying Areas and Abandoned Quarries,2017. The relevant portion is 

reproduced as follows 

“With reference to the above cited subject, it is to intimate that 

a public complaint was received telephonically from the Hon'ble 

MLA of Jharsuguda on dated:-1.09.2024, concerning the dumping 

of ash at Siriapali (Jharsuguda T.U.No.4)in the district of 

Jharsuguda with respect to the grievance petition given by Sri Surati 

Oram,a resident of Orampada,ward no-15 of Kurebaga village.In this 

regard,a field visit was conducted by the official of Regional 

Office,Jharsuguda.SPCB,Odisha to the alleged site on dated:-

22.09.2024.During the enquiry,she stated that significant fugitive 

emissions are generated from the low-lying area of Siriapali due to 

wind action, particularly in adverse weather conditions. In the 

meantime another complaint has been received by Sri Rabindra 
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Pradhan a member of Vedvyas Seva Sangathan with regards to illegal 

dumping of ash at Siriapali (copy of complaint enclosed). 

From the visit it was observed that, ash dumping activity was 

under progress and from the records it was found that Consent to 

Operate obtained for filling of low-lying at Jharsuguda T.U No.4 in 

the area Ac 9.00 dec,Ac 6.87 dec&Ac 5.48 dec was valid up to 

31.03.2023.It was further observed that ash has been dumped at 

height of about 15 mtre in contrast to the adjacent high-level land 

which is in violation to the guideline for disposal/utilisation of Fly 

Ash for reclamation of LowLying Areas and Abandoned 

Quarries,2017 of SPCB,Odisha. 

Therefore, you are hereby directed to immediately stop illegal 

dumping of ash in the above-mentioned alleged site and submit a 

compliance report to the Board with photographs otherwise fine shall 

be imposed for illegal dumping of fly ash as per the guidelines of Fly 

Ash for reclamation of Low Lying Areas. As per the Fly Ash 

Notification, 2021 vide S.0.5481(E) , dtd:-31.12.2021 filling of low-

lying areas with ash shall be carried out with prior permission of the 

State Pollution Control Board for filling of the low-lying areas and in 

accordance with guidelines laid down by the Central Pollution 

Control Board (CPCB)and State Pollution Control Board 

(SPCB).Please note that violation of the notification will lead to 

payment of environmental compensation as laid down in the 

notification as well as punitive action against your unit. Copy of the 

letter dated 26/09/2024 issued by the Regional officer SPCB 

Jharsuguda is here unto annexed as ANNEXURE-2. 

5. That the CTO granted for reclaiming the low lying ares in Siriapalli 

over an  area of 21 Acres  but on ground the Flyash has been 
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dumped over an area of more than 60Acres (as evident from 

Google Earth Image of 18/12/2022) and 15metre(as per SPCB 

Report) above the ground level and Dumping continued even after 

the expiry of CTO which was valid up to 31/03/2023 and continuing 

even today. Never the less the dumping of ash is also in violation of 

CTO conditions and the required environment measures have not 

been in put in  place apart from the statutory violation, 

6. It is further stated that the grant of CTO for dumping of flyash in the 

garb of reclamation of low lying areas is nothing but abuse of the 

power vested with State Pollution Control Board and in this case 

there was no land records or physical status suggesting the land is 

low lying area requiring reclamation. 

7. That the Regional officer, OSPCB, Jharsuguda vide letter dated  

7/08/2024 issued a SHOW CAUSE NOTICE U/S 25&33A OF 

WATER(P&CP)ACT,1974 AND 31A OF AIR(P&CP) ACT, 

1981AND AMENDED THEREAFTER and the Content of the 

notice is reproduced as follows 

“WHEREAS you are operating an Aluminium Smelter, CPP &TPP 

Plant in the name &style of M/s Vedanta Limited, At-Bhurkamunda, 

Sripura,in the district of Jharsuguda with valid Consent to Operate up 

to 31.03.2025 from the Board subject to strict compliance to consent 

conditions; 

AND WHEREAS, Regional Office, SPC Board, Rourkela, Jharsuguda 

and Sambalpur have received numbers of public complaints, also letters 

have been forwarded by concerned District Administration and from 

Printing media regarding unauthorized dumping of fly ash by your 

unit without prior permission from the Board, which violates 

Consent to Operate conditions as well as Fly Ash Notification of 

03/12/2024)
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MoEF&CC, New Delhi vide No.SO 5481(E),dtd. 31.12.2021 and 

amended thereafter; 

AND WHEREAS, the matter was placed before an Internal 

Committee meeting of the Board held on 03.08.2024 to scrutinize the 

complaints and inspection reports of Regional Officers;and it was 

established that your unit is disposing fly ash at various places of 

Jharsuguda, Sambalpur & Sundargarh region without prior 

approval from the Board; 

AND WHEREAS, the Fly Ash Notification MoEF&CC, Govt.of India 

dtd.31.12.2021 stipulates that an environmental compensation of 

Rs.1000 per ton of unutilized ash shall be imposed against the non-

compliant thermal power plants; AND WHEREAS, the Committee 

decided environmental compensation of Rs.1000/-per ton shall be 

imposed on unutilized ash against the non-compliant thermal power 

plants; AND WHEREAS, as per Fly Ash Notification on 

Environmental Compensation of Pollution Charges, it was estimated 

that about 7,11,653.32Metric Ton unauthorized fly ash have been 

disposed by your unit at various places of Jharsuguda, Sambalpur & 

Sundargarh region. After deliberation, it was recommended to consider 

Rs.1000/-(Rupees one thousand only) as environmental compensation 

per ton of unauthorized fly ash disposed and the amount to be levied is 

estimated to be Rs.71,16,53,320/-(Rupees seventy one crores sixteen 

lakhs fifty-three thousand and three hundred twenty) only.(Copy 

of calculation sheet is enclosed) 

AND WHEREAS, the above non-compliances are gross violation of 

consent conditions and directive issued from time to time under provision 

of Water (PCP)Act,1974 and 31A of Air(P&CP)Act,1981; 
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NOW THEREFORE, you are directed to show cause under section 

25&33A of Water(PCP)Act,1974 and under section 21&31A of the 

Air(PCP)Act,1981 as amended thereafter and Rules framed there under 

within 15(fifteen)days from the date of issue of this notice as to why the 

environmental compensation of Rs.71,16,53,320/-(Rupees seventy one 

crores sixteen lakhs fifty-three thousand and three hindered twenty)only 

shall not be imposed for unauthorized fly ash dumping and as to why 

Consent to Operate granted in favor of your unit shall not be revoked 

and appropriate action shall not be initiated against your unit. Further, you 

are directed to submit a detailed action plan for removal of the dumped 

solid waste and rejuvenation of the alleged sites. In case your explanation 

is not received within the stipulated time period or the explanation is 

found to be not satisfactory, appropriate action as deemed proper shall be 

taken against you without giving any further opportunity. If you want to 

be heard in person, you may indicate the same in your reply”, Copy of the 

Show Cause Notice dated 7/08/2024 demanding Environment 

Compensation of  71.16 Cr is annexed here unto as ANNEXURE-3 

8. That the private respondent claims to be the world‟s largest single-

location aluminium plant (ex-China) at Jharsuguda, Odisha. The 

plant has 1.8 MTPA aluminium smelting capacity and an 

associated 3615 MW thermal power generation facility. The site 

in question is close to the Nalla. As such the company has a long 

history of repeated Ash Pond Breach and Polluting the Bheden 

River, Dumping of Flyash in Forest land and dumping of Flyash in 

adjoining government land in a radius of 50km in violation of 

FlyAsh Utilisation Notification 2016.  

9. It is needless to state that the Flyash of industries cannot be dumped 

randomly and same requires prior approval/consent of State 
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pollution control board. Further the land use  also cannot be changed 

by filling up the same with the flyash for any other purpose. Despite 

of grievance before the state pollution control board, the authority 

failed to discharge it‟s statutory obligation and such inaction 

amounts to dereliction of duty on the part of the Regional Officer, 

SPCB, Jharsuguda. Google Earth Image Showing The Flyash 

Dump On An Area Of 68 Acres In Siriapali, Jharsuguda And 

Adjoining Areas Of Human Habitation. Road, Agricultural 

Land And Water Bodies Copy of photographs and Google Earth 

Images of  Flyash Dump is annexed here with as ANNEXURE-4 

10.  It is also submitted that the State Pollution Control Board use to 

grant Consent to Operate to Vedanta Ltd for disposal of fly ash in 

agricultural land and near water bodies in the garb of reclamation 

of low Lying Areas and there after the private company use to 

dump the fly ash and make it a mountain in contraction to the 

Guidelines 2017.  On dated 21/08/2017 State Pollution Control Board 

came with a Guideline for Reclamation of  Low Lying Areas and 

Abandoned Quarries with Ash. Copy of the guideline dated 21/08/2017 

is here unto annexed as ANNEXURE-5. 

11. That the issue of Unauthorized dumping of fly ash also raised by 

Honble MLA Dr Rajan Ekka in the floor of Odisha Legislative 

Assembly and the environment compensation was still not realized. 

News report of Such environmental compensation imposed upon the 

private respondent has also been widely covered by different leading 

news paper. Copy of the news article published New Indian express 

dated 06/12/2024 and 07/12/2024 is here unto annexed as 

ANNEXURE-6. 

12. The "Polluter Pays" principle as interpreted by Supreme Court means 
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that the absolute liability for harm to the environment extends not only 

to compensate the victims of pollution but also the cost of restoring the 

environmental of the damaged environment is part of the process of 

"Sustainable Development" and as such polluter is liable to pay the 

cost to the individual sufferers as well as the cost of the reversing the 

damaged ecology The precautionary principle and the polluter pays 

principle have been accepted as part of the law of the land. It is thus 

settled by Supreme Court that one who pollutes the environmental 

must pay to reverse the damage caused by his acts. In Vellore Citizens' 

Welfare Forum v. Union of India and Ors. AIR1996SC2715, the 

precautionary principles and polluter pays principle were held to be 

part of the environmental law of the country. It was held that the 

polluter pays principle means that the absolute liability for harm to the 

environment extends not only to compensate the victims of pollution 

but also the cost of restoring the environmental degradation. 

Remediation of the damaged environment is part of the process of 

sustainable development. Considering the estimated cost of the project 

environment compensation may be collected from the private 

respondent apart from initiating criminal prosecution against the 

director of company 

GROUNDS 

That the applicant is raising following among other grounds which he may 

take at the time of hearing of case: 

A. That random dumping of Fly-ash, thereby changing the land use 

and polluting the environment and water body and same is against 

the environment norms. Also such an act is a substantial 

environmental issue that requires interference of the Honble NGT 
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B. Because the Hon‟ble Supreme Court of India in a catena of cases 

including Indian Council for Enviro-Legal Action & Others v. 

Union of India (1996) 3 SCC 212 where it has been held that „the 

responsibility for repairing the damage is that of the offending 

industry‟ and on that basis the private respondent has a duty to 

restore the land to it‟s original status. 

C. That the polluter pays principle cast a responsibility on the private 

respondent for paying the environment compensation for the 

damages caused to environment. 

LIMITATION 

That the letter dated 23/09/2024 confirms that ash has been dumped and 

the water body has not been restored to it‟s original condition, hence 

application is filed within limitation period as provided under Section 15 

of National Green Tribunal, Act, 2010 and the application is not barred 

by the limitation.  

PRAYER 

In light of the present facts and circumstances it is most respectfully 

prayed that this Hon‟ble Tribunal may be please to: 

A. Direct the Respondents to remove the fly-ash dumped  and 

restore the land to its pristine condition 

B. Impose Exemplary environment compensation and initiate 

prosecution against the erring respondents for violation of 

environment norms and dumping of fly-ash without consent 

of the SPCB. 

C. Restrain the private respondent from unauthorised dumping of 

fly-ash 

D. Any order as deem fit in the interest of justice 
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In the light of the above facts and circumstances stated it is most respectfully 

prayed that this Hon‟ble Tribunal may be pleased to pass orders as per the 

prayers made in the present Original Application. 

 

21/03/2025      APPLICANT THROUGH  

        

      SANKAR PRASAD PANI, ASHUTOSH 

PADHY 

  ADVOCATE 
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ODISHA

EPABX:2561909/2562847
Email :.cto17category@ospcboard.org

Website :www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPT., OF FOREST, ENVIRONMENT &' CLIMATE CHANGEGOVT. OF ODlSHAj

ParibeshBhawan, A/lIB, Nilakanthanagar, Unit-VIII,

1 Bhubaneswar - 751012 D O'f ,,08'~~ 1/'Jtli /IND-I-CON- 6181 ate _
By Speed Post / Email

SHOW CAUSENOTICE UIS 25 et 33A OFWATER (P&CP)ACT, 1974
AND 21& 31A OFAIR (PetCP)ACT, 1981 AND AMENDED THEREAFTER

WHEREAS you are operating an Aluminium Smelter, CPP (1TPP Plant in
the name & style of Mis Vedanta Limited, At- Bhurkamunda, Sripura, in the
district of Jharsugudawith valid Consent to Operate up to 31.03.2025 from the

No.

Board subject to strict compliance to consent conditions;

AND WHEREAS, Regional Office, SPC Board, Rourkela, Jharsuguda and
Sambalpur have received numbers of public complaints, also letters have been
furwarded by concerned District Administration and from Printing media
regarding unauthorized dumping of fly ash by your unit without prior
permission from the Board, which violates Consent to Operate conditions as well
as Fly Ash Notification of MoEF& CC, New Delhi vide No. SO 5481(E), dtd.
31.12.2021 and amended thereafter;

AND WHEREAS, the matter was placed before an Internal Committee
meeting of the Board held on 03.08.2024 to scrutinize the complaints and
inspection reports of Regional Officers; and it was established that your unit is
disposing fly ash at various places of Iharsuguda, Sambalpur (1 Sundargarh
region without prior approval from the Board;

AND WHEREAS, the Fly Ash Notification MoEF& CC, Govt. of India dtd.
31.12.2021 stipulates that an environmental compensation of Rs. 1000 per ton
on unutilized ash shall be imposed against the non-compliant thermal power
plants;

AND WHEREAS, the Committee decided environmental compensation of
Rs. 1000/- per ton shall be imposed on unutilized ash against the non-compliant
thermal power plants;

AND WHEREAS, as per Fly Ash Notification on Environmental
Compensation of Pollution Charges, it was estimated that about 7,11,653.32
Metric Ton unauthorized fly ash have been disposed by your unit at various
places of [harsuguda, Sambalpur [1Sundargarh region. After deliberation, it was
recommended to consider Rs. 1000/- (Rupees one thousand only) as
environmental compensation per ton of unauthorized fly ash disposed and the
amount to be levied is estimated to be Rs. 71,16,53,320/- (Rupees seventy one
crores sixteen lakhs fifty-three thousand and three hindered twenty) only.
(Copy of calculation sheet is enclosed)

P.T.O

OSPCB-CTO-INO-004 7-2021/8/2024
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AND WHEREAS, the above non-compliances are gross violation of consent
conditions and directive issued from time to time under provision of Water (PCP)
Act, 1974 and 31A of Air (P0'CP) Act, 1981;

NOW THEREFORE, you are directed to show cause under section 25 & 33A
of Water (PCP) Act, 1974 and under section 21 & 31A of the Air (PCP) Act, 1981
as amended thereafter and Rules framed there under within 15 (fifteen) days
from the date of issue of this notice as to why the environmental compensation
of Rs. 71,16,53,320/- (Rupees seventy one crores sixteen lakhs fifty-three
thousand and three hindered twenty) only shall not be imposed for
unauthorized fly ash dumping and as to why Consent to Operate granted in favor
of your unit shall not be revoked and appropriate action shall not be initiated
against your unit.Further, you are directed to submit a detailed action plan for
removal of the dumped solid waste and rejuvenation of the alleged sites. In case
your explanation is not received within the stipulated time period or the
explanation is found to be not satisfactory, appropriate action as deemed proper
shall be taken against you without giving any further opportunity. If you want to
be heard in person, you may indicate the same in your reply.

Encl -As above

To

The Whole Time Director
M/s Vedanta Limited (Smelterfr CPP)
At-Burkhamunda, Sripura
Oist-Jharsuguda,768202

/nr ~f--o~':<..92yMemo No. i.))It:f (E-mail)
Copy forwarded to the Regional Officer, State Pollution Control Board,

Jharsuguda I Rourkela/ Sambalpurfor information.

Memo No. i:Z If t2' lOt o:{- -015· :;_o:;__y
Copy forwarded to the Sr. Law Officer (L-II), SPC

information and necessary action.

~\~~
CHIEFENV~~~\~ \

Board, Bhubaneswar for

l\\_\ ~
Memo No. j), Iff! IDt 0 l'~. :2.&7'"W CHIEFE~~t~ .

Copy forwarded to the Sr. Administrative Officer, SPC Board, Bhubaneswar for
information. ~2J\

'~

CHIEFENV.ENGINER

OSPCB-CTO-IND-0047-2021/8/2024
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Annexure-1

s. Vedanta Ltd., Jharsu
SL Under the Date of Site name Quantity of Amount of
No jurisdcition of Visit whereunauthorized unauthorized environmental

Regional ash is being dumped Ash diposed
Office (In Ton)

1. 29.04.2024 Jharsuguda Town Unit 41,280
No-5

Jharsuguda
03.06.2024 H Katapalli Area, 9,106 91,06,000

Jharsuguda

29.05.2024 8 nos. of sites at 1,89,428.32 18,94,28,320
Kherual, Pandripathar

and beside SH-10

23981\4 ..3.2 23,98,14,320
2. 04.06.2024. village of Balikulunda, 11,250 1,12,50,000

Bheden, Dist - Bargarh
04.06.2024 in village Babubandha, 33,300 3,33,00,000

Dhankauda, Sambalpur
10.06.2024 at Hatibari, 2400 24,00,000

[hankarpali, [ujornura,
Sambalpur

05.06.2024 at Pardhiapali, 9000 .90,00,000
Sambalpur Anithapali, Sambalpur

30.06.2024 at Iogipali, Kainsir, 1215 12,15,000
Sambalpur

26.06.2024 at Debahal, Suktapali, 1800 18,00,000
Attabira, Bargarh

09.07.2024 Near Kusumdihi 3036 30,36,000
Bridge, Tadabahal,
Dist- Sambalpur

13.07.2024 Near OPTeL, Maneswar 25,590 2,55,90,000
Grid, Talpali,

Maneswar, Sambalpur
20.07.2024 Bauridihi, Near 9,560 95,60,000

Bijadihi, Birbira Bridge,
Govindpur, Bamra,

Sambalpur
31.07.2024 Khulia, Tabala, 33,996 3,39,96,000

Maneswar, Sambalpur
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SL Under the Date of Site name Quantity of Amount of
No jurisdcition of Visit whereunauthorized unauthorized environmental

Regional Office ash is being dumped Ash diposed compensation to be
(In Ton) imposed

3. 30.05.2024. Dhelua, Rajgangpur, 1,97,073 19,70,73,000
Dist- Sundar

08.04.2024. 10 nos. of sites in 97,644 9,76,44,000
Rourkela village Itma, Bargon,

Dist- Sundar
30.05.2024. Village Goghar, 45,975 4,59,75,000

Balisankara, Dist-
Sunda
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UNAUTHORISED ASH DUMP IN THE GARB OF FILING OF LOW LYING
AREA AT SIRIAPALI-TARKHIMAL. JHARSUGUDA BY VEDANT LTD
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GOOGLE EARTH IMAGE SHOWING THE FLYASH DUMP ON AN
AREA OF 68 ACRES IN SIRIAPALI, JHARSUGUDA AND ADJOINING
AREAS OF HUMAN HABITATION. ROAD, AGRICULTURAL LAND

ANDWATER BODIES
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P R E F A C E  
 

 

Huge quantity of ash is generated from the Boilers of Coal fired Thermal 

Power Plants. At present Odisha is generating about 32.5 Million Tons (MT) of 

Ash per annum. This is likely to increase further if the Thermal Power Plants in 

pipeline are established in the State. The management of ash is one of the 

largest environmental challenges for the State. Utilisation of the ash generated in 

various sectors such as construction material (bricks, blocks, tile, cement etc.), 

road construction, reclamation of low laying area and abandoned quarries, 

agriculture, mine void filling etc. has been encouraged to increase the percentage 

of use. In order to facilitate ash utilisation in the State, Fly Ash Resource Centre 

(FARC) has been set up in the State Pollution Control Board, Odisha. Reclamation 

of low lying area and abandoned quarries are potential area for bulk utilization of 

ash. Various studies have been undertaken by the Thermal Power Plants which 

reveal its safe to use in the activities as stated above. The present guidelines 

have been prepared to ease the procedure for reclamation of low lying area and 

abandoned quarries with ash. I place on record my appreciation for the effort 

made by Centre for Fly Ash Research & Management (C-FARM), New Delhi, in 

providing the technology and methodology for preparing the guidelines for 

reclamation of low lying area and abandoned quarries with ash. I also appreciate 

the efforts of the committee members headed by Dr. D. K. Behera, SES, in 

preparing the said guidelines.  These guidelines will help all the stake holders i.e. 

Thermal Power Plants / individuals / different users in smooth supply and safe 

use of ash for reclamation of low lying areas and abandoned quarries. 

 

                              Member Secretary  
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Guidelines for Reclamation of Low Lying Areas and Abandoned Quarries 

with Ash Generated from Coal Fired Thermal Power Plants 

 

 

1.0    Introduction: 

Management of huge quantity of ash (fly ash, bottom ash and pond ash) 

generated from coal fired Thermal Power Plants (TPPs) is a serious 

environmental concern. Ash generation from coal or lignite based thermal 

power plants in our country, has increased from 40 Million tonne per year 

in 1993-94, to more than 200 Million tonne per year at present and is 

projected to increase to 275 Million Tons / year by end of this decade. In 

Odisha, around 32.50 Million tonne of ash was generated in the year 

2016-17 from 40 thermal power plants of more than 10 MW capacity, out 

of which around 22 Million Tonne is being utilised in different sectors. 

The ash generated in a thermal power plant has various forms such as 

dry ash, bottom ash, pond ash and mound ash that are required to be 

managed in such a manner that, it does not affect the environment. 

Gainful utilisation of ash is recognised as an attractive ash management 

option and therefore, MoEF&CC has also issued a notification to address 

this specific-subject. 

SPCB’s experience, in the past years, has shown that, a substantial 

fraction of ash utilisation has taken place for reclamation of low-lying 

area. Reclamation of low-lying area has many advantages such as, 

conservation of top soil, prevention of water logging besides utilisation of 

ash.   

1.1 Need of the Guideline : 

It has become necessary to protect the environment, conserve top soil, 

prevent dumping and regulate indiscriminate disposal of ash generated 

from coal-based thermal power pIants. Ever since the Ministry of 

Environment Forest and Climate Change (MoEF&CC) emphasised on 

utilisation of ash, the SPC Board, Odisha realised the gravity of the issue 

and effective steps are being taken to ensure increase of Ash utilisation in 
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all possible sectors. Considering the huge quantity of ash generation in 

the State, continued efforts are being made for its gainful utilisation in 

accordance with the provisions of Fly ash Notification 1999, 2003, 2009 

and 2016. One of the potential areas for gainful utilisation of ash has 

been recognised to be reclamation of low lying area. For reclaiming low 

lying area and abandoned quarries with ash, a guideline was formulated 

by Odisha State Pollution Control Board in July’ 2010 in association with 

C-FARM, New Delhi. Over the years, several technical and administrative 

issues have been encountered while permitting reclamation of low lying 

areas with ash and very often those are observed as hindrance in the 

process. It was, therefore, felt necessary to review the Guideline and 

make it consistent. 
 

A committee of SeniorTechnical Officers of the State Pollution Control 

Board, Odisha was constituted to review the existing guideline for 

necessary modification. The committee reviewed the contents relating to 

technical and environmental aspects and suggestions of the Committee 

have been incorporated in this guideline. 

 

1.2 Objective of the Guideline : 
 

This Guideline has been prepared with an objective to guide, facilitate and 

ensure filling and reclaiming the low lying area with ash in an 

environmentally sound manner. These guidelines have been prepared 

keeping in view the provisions of Fly Ash Notification and use of Ash as a 

substitute of soil for Geotechnical Applications. 

1.3 Legal Provision : 

The Ministry of Environment and Forests and Climate Change 

(MoEF&CC) in its Notification No. S.O. 763 (E) dated 14th September 

1999, last amended on 25th January, 2016 mandates the following on 

reclamation ; 

i. No agency, person or organization shall within a radius of three hundred 

kilometres of a coal or lignite based thermal power plant undertake or 

approve or allow reclamation and compaction of low-lying areas with soil; 

only ash shall be used for compaction and reclamation. 
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ii. Soil required for top or side covers of embankments of roads or flyovers 

shall be excavated from the embankment site and if it is not possible to do 

so, only the minimum quantity of soil required for the purpose shall be 

excavated from soil borrow area. In either case, the topsoil should be kept 

or stored separately. Voids created at soil borrow area shall be filled up 

with fly ash with proper compaction and covered with topsoil kept 

separately as above and this would be done as an integral part of 

embankment project. 

iii.  No person or agency shall within fifty kilometers (by road) from coal or 

lignite based Thermal Power Plants, undertake or approve stowing of 

mine without using at least 25 % of fly ash on weight to weight basis, of 

the total stowing materials used and this shall be done under the 

guidance of the Director General of Mines Safety (DGMS). 
 

iv.  No person or agency shall within fifty kilometers (by road) from coal or 

lignite based Thermal Power Plants, undertake or approve without using 

at least 25 % of ash on volume to volume basis of the total materials used 

for external dump of overburden and same percentage in upper benches 

of back filling of opencast mines and this shall be done under the 

guidance of the Director General of Mines Safety (DGMS); 

 

v.  All agencies undertaking construction of roads of flyover bridges and 

reclamation and compaction of low lying areas, including Department of 

Road Transport and Highways (DORTH), National Highways Authority of 

India (NHAI), Central Public Works Department (CPWD), State Public 

Works Department and other State Government Agencies, shall within a 

period of four months from the publication of this Notification “ make 

provisions in their tender documents, schedules of approved materials 

and rates as well as technical documents for implementation of this 

Notification, including those relating to soil borrow area or pit “.   
 

2.0   Properties of Fly Ash : 

Dry Fly Ash (DFA), collected in air pollution control equipment and the 

Bottom Ash (BA) are fine particles with particle size ranging from few 

microns to about 150 micron. The percentage of +100 micron size 
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particles is generally around 5 and that of particles finer than 25 micron is 

around 15. Bottom Ash generally consists of particles of 200 to 2000 

micron size. A small proportion of +2000 micron and some percentage of -

200 micron size particles are also present. Bottom Ash (BA) is a granular 

material like coarse sand. Coarser material with good particle size 

distribution is generally the best material for geotechnical applications. 

However Dry Fly Ash is also a good material for this purpose as it gives 

very good compaction by virtue of excellent packaging due to good range 

of particle size distribution. The compaction is to be done maintaining 

optimum moisture content and procedure as detailed in this document. 

The comparative physical and Geotechnical properties of ash and soil are 

given in Table 1 and Chemical properties are given in Table 2. Fly ash is 

easier to consolidate and settles much faster without any subsequent 

settlement. It is lighter in weight and thus can be conveniently used on 

weak soils. It has higher angle of internal friction and thus is more stable 

even with steeper slopes. 

Table-1 

Physical and Geotechnical Properties of Fly Ash and Soil 
 

Properties Fly Ash Natural Soil 

Bulk Density (gm/cc) 0.9 – 1.5 1.3 – 1.8 

Specific Gravity 1.6 – 2.6 2.50 – 2.80 

Maximum Dry Density (gm/cc) 0.9 – 1.6 1.6 – 2.0 

Optimum Moisture Content (per 
cent) 

18.0 – 40.0 12 – 22 

Cohesion (kN/m2) Negligible 0 – 50 

Angle of Internal Friction 
(degrees) 

28 – 42 26 – 36 

Coefficient of Consolidation Cv 
(cm2/sec) 

1.80 x 10-5-2.00x10-3 10-5 – 10-3 

Compression index Cc 0.05 – 0.40 0.05 – 1.0 

Permeability (cm/sec) 8x10-6 – 7x10-4 1 – 10-7 

Coefficient of Uniformity 3.1 – 10.7 1 – 20 

Plasticity Non – Plastic Low to High 

Shrinkage Limit Very Low Low to High 

Grain size Silty / Sandy Varies according to 
type of soil 

Clay content Negligible Depend on type of soil 

Free Swell Index Very Low Variable 

Classification 
 

Sandy silt to silty 
sand 

Variable 
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Table-2 

Chemical Properties of Fly Ash and Soil 
 

Constituents (in %) Fly Ash Natural Soil 

Sio2 35 – 70 40 – 65 

Al2O3 10 – 35 10 – 30 

TiO2 0.2 – 2.0 0.2 – 2.0 

Fe2O3 2.0 – 7.0 1 – 14 

MnO 0.1 – 0.5 0 – 0.1 

MgO 0.01 – 4.5 0.2 – 3.0 

CaO 0.2 – 20 0 – 7.0 

K2O 0.05 – 0.9 0.2 – 0.4 

Na2O 0.05 – 2.0 0.2 – 2.5 

LOI 0.1 – 8.0 5  - 15 

 

2.1   Fly Ash a Substitute of Soil for Geotechnical Applications : 
 

Fly Ash, by virtue of its physical and geotechnical properties, is a better or 

at least a competing material to soil for geotechnical applications. Proctor 

compaction test curve for ash is flatter than that for soil (Figure 1 & 2). 

Thus, desired compaction can be achieved on ash over a wide range of 

moisture. Further, fly ash being a free draining material, work can be 

restarted much faster than on soils in rainy season. In case, fly ash 

compaction is complete in the initial stages itself, subsequent settlement 

is practically nil. 

 

Figure-1 
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Figure-2 

 
 
3.0 Transportation and Handling of Ash : 
 

Transportation of ash to the site of low lying area or abandoned quarry for 

reclamation is to be done in an environmentally friendly manner without 

polluting the environment en-route. The trucks, trolleys and dumpers 

carrying the ash should be closed or be properly covered with tarpaulin 

which is tied properly and the carriers shall be filled with ash only to the 

extent that it does not spill over en-route. Alternatively, bulkers can be 

used for transportation of ash. The ash before transportation shall be 

adequately moistened with water, so that a minimum of 15% moisture is 

maintained on arrival at the destination. At the worksite, ash is to be 

managed in such a manner that it does not get airborne even in dry 

season and should not get carried away with runoff water during rain. It 

should be placed / stockpiled in well- drained area during rainy season 

and be kept wet or covered with tarpaulin or two inch layer of soil during 

summer season, as may be practicable. 

The following precautionary measures be adhered to : 

(i) In case of any accidental spillage en-route in transporting ash, the agency 

shall ensure that the spilled ash is lifted immediately and transported to 

the disposal / usage site. 
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(ii) All the carriers shall be fitted with speed governor so that in no case the 

speed exceeds 40 km/hr. 

(iii) Transportation of ash during day time in residential areas is to be 

minimised. 
 

 

3.1  Excavation and Supply of Ash from Ash Pond: 

Before supply, the existing vegetation in Ash pond / Mound shall be 

cleared. The pond ash shall be excavated in layers of maximum 4-5 

meters and not by scrapping. The excavation of ash should be carried out 

in a safe manner so that the safety and stability of the ash pond is 

ensured. The area from which, ash is to be excavated, shall be properly 

conditioned by water sprinkling. The agency shall develop proper haulage 

road and provide adequate water sprinkling facility to avoid any fugitive 

dust emission during loading, unloading, transportation and excavation 

activities. 

  

3.2  Management of Ash Pond Area/ Silo Area 
 

The ash pond area from where the ash is excavated, shall be kept moist 

to avoid air pollution. The silo area, (if the ash is taken from silo) to be 

maintained in dust free condition with facilities of humidifiers and 

mechanised system for dispensing ash with minimum 15 percent moisture 

content. Mechanised road sweepers would be preferred to sweep the 

spilled ash form the silo area. 

 

4.0  Execution of Reclamation work : 

4.1 Pre Disposal : 
 

(i) Stripping and grading: 

The site selected for reclamation of land shall be suitably stripped and the 

area should be properly levelled. 

(ii) Water logged area: 

If the entire area or a part of it, for reclamation is water logged or slushy, 

dewatering may be done first, followed by removal of slushy layer of soil 

and/ or filling and compacting the area with gravel and boulders. 
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(iii) Protection of  pond or water body adjoining or within the working 

site: 

If any pond or water body exists within or adjoining the low lying area / 

quarry then an earthen embankment of the cross-section as given in 

Figure 3 be constructed around the pond or water body to protect it from 

spilling of ash or ingress of surface runoff into it. 

 
 

 

T

h

e

  

 

 

Figure-3 

The soil used for the embankment should neither be granular nor black 

cotton soil. It should be of good quality for geo-technical application. Soil 

should be compacted to 95% proctor by Vibratory Roller of 15 T minimum 

capacity, in the layers of 25-30 cm and the optimum moisture content 

determined before execution of work.  After attaining the desired height, 

the disposal area should be thoroughly compacted, graded followed by 

soil cover at least 15 cm thickness for proper reclamation of the land by 

grass turfing or appropriate plantation. 
 

4.2 Spreading and Compaction (Disposal of Ash) 

Ash should be spread uniformly by means of earth moving equipment like 

dozers, tractors, spreader etc. having capacity commensurate to the size/ 

configuration of work site. Uniform spreading be done in layers of 250-300 

mm thickness in the entire area or in strips of about 10-15 meters width 

whichever is less (Figure 4). The length of each strip may also be 

restricted up to maximum 150 meters. The compaction be done with 

vibratory rollers of at least 15 tonne capacity and to 95 % proctor. 
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Optimum moisture content maybe maintained during compaction. The 

moisture content may vary in the Ash and especially during dry season. 

Addition of water with sprinklers may be required to adjust the moisture 

content to achieve best results. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Figure-4 

Spreading of Ash in Low Lying Area  

Precaution : 

The following precautionary measures are required for safe working 

during the reclamation activity : 

(i) Appropriate measures should be taken to prevent entry of 

cattle/livestock inside the disposal area during execution period. 

(ii) Care shall be taken to avoid any kind of nuisance / inconvenience 

to the public due to such dumping / filling activities. 

(iii) Water sprinkling for dust suppression during handling of Ash shall 

be ensured to prevent it from being air borne. 

(iv) After complete reclamation of the site, sign board shall be put up 

showing that the low lying land / abandoned quarry was reclaimed 

with ash. This will propagate the message of land reclamation by 

use of ash. 

/Quarry 
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4.3 Schematic arrangement of reclamation of low lying area / abandoned 
quarries 

For reclamation low lying area / abandoned quarries with ash, the 

following schematic arrangement is to be followed : 
 

i. Spreading and compaction to move from strip (1) to (2) to (3) and so 

on and from levelled land to the boundary marking as indicated by the 

arrow in Figure-4. 

ii. Two or three layers be laid on strip (1) and then one or two layers can 

be laid on strip no (2) and progressively subsequent strips can be 

taken up while raising the height of preceding strips. Overlap of 2m be 

maintained between two adjacent stripsin different layers as shown in 

Figure- 5 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Overla
pping 
layers 

 

Figure-5 

iii. Similarly, 5 to 10 meter longitudinal overlap may also be maintained 

between two adjacent layers when the length of the area is more than  

150 m. 

 

iv. At the boundary limits, where the fill material is likely to be exposed to air 

and water, it needs to be protected / confined with soil and pitching / 

turfing on the soil layer as for soil embankments. Soil cover of one meter 

thickness be provided and be compacted along with ash in each layer as 

shown in Figure-6 
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Exposed boundary configuration 

Figure-6 

v. Vibratory rollers are generally not to be operated within 1 meter of 

concrete and masonry structure as well as at the edges. Compaction be 

done by hand held compactors or small rollers at locations near to 

concrete/ masonry structure. For exposed boundary conditions of filled 

material, spreading, rolling and compaction of soil layer be done for 1 

meter extra length (total 2 meters) and the extra last 1 meter which is not 

properly compacted be removed by cutting and scrapping. Thereafter, the 

slope surface be compacted with hand compactor or other means. 

4.4    Soil Cover: 

The area reclaimed with ash along with its side slopes all around should 

be provided with soil cover of 200 mm, which shall either be excavated 

from the site itself before reclamation (if good earth is available there and 

be stored aside) or excavated from a borrow pit which has to be filled up/ 

reclaimed with ash as per the procedure laid in this document.   

4.5 Restriction : 

Reclamation of area by ash shall not be permitted in the following areas : 

i. Flood plain area. 

ii. Agriculture land / area.  

iii. Reclamation of Forest land / area is permissible only if clearance 

from MoEF&CC as per Forest Conservation Act, 1980 is available. 

iv. Gochar Kisam Land.  
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4.6 Environment Protection: 

 Adequate measures have to be taken for environment protection so that it 

may not result in adverse impact on human health and environment. 

i) Ambient Air Quality monitoring and water quality test shall be 

carried out both inside and outside the site before start of work to 

record the environmental quality of the site and the surrounding. Air 

quality monitoring is to be done till completion of the work. 

ii) Thereafter, the environmental quality monitoring (of air and surface 

water) shall be carried out once in a month at the boundary of 

disposal area and reported to the Board.  

iii) Surface water quality at up- stream&down- stream of site is to be 

carried out once in a month from start of work and six months 

beyond completion of work if natural water bodies exist in the 

vicinity.  

iv) Further, the side slopes of the completed site should be so 

maintained that there is no accumulation of water at garland drain, 

guard pond / connecting pit etc. at the site or at its immediate 

vicinity and ensure that there is noerosion or collapse of the slopes 

at least up to end of one monsoon after completion of work.  

v) Monitoring of ground water quality in a radius of 0.5 km shall be 

carried out prior to execution of work and at quarterly interval up to 

one year post closure of the site. 

vi) Water sprinkling shall be madeduring loading, unloading and 

spreading of Ash to minimise fugitive emission.  
 

5.0  Quality Control: 

The procedure prescribed in the foregoing paragraphs shall be adhered to 

while borrowing, transporting, spreading and compacting ash in the low 

lying area/ abandoned quarries/ laterite mine. The following aspects may 

specifically be monitored / controlled and recorded daily at the respective 

point of activity.  
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i. Ash filling, spreading and compaction shall be done in layers of not more 

than 30 cm and compaction shall be done at optimum moisture content 

with vibratory roller of at least 15 tonne to 95% proctor. 

ii.      Filling shall be done strip by strip and with recommended overlap side by 

side as well as length wise. 

iii. Two numbers of core should be cut of the compacted material, to check 

the quality of compaction and immediate corrective action should be 

taken, as may be required, in terms of maintaining optimum moisture 

content or number of passes of roller to get the required proctor 

compaction. 

iv. While the filling job is in progress, the ash surface at the reclaimed/ filled 

area should be kept moist to avoid ash getting airborne. 

v. Constant vigil shall be kept at the ash loading point. Ash carriers shall be 

covered to ensure that no dust nuisance due to spilling of ash takes place 

during its handling and transportation. 

vi. During summer months, extra measures for water sprinkling shall be 

provided to control fugitive dust. 

vii. The quarry pits are to be filled up by following the progressive land filling 

method from bottom to top with proper compaction and water sprinkling 

instead of haphazard dumping. 

viii. Filling of the low lying land (including borrow pits) without following the 

procedure stipulated in this guideline shall render the activity as 

noncompliant and liable for appropriate action under Consent 

Administration. 
 

6.0 Regulatory Procedure for Processing the Application for 

consideration of grant of permission for Reclamation of Low Lying 

Areas / Abandoned Quarries : 

The stipulations specified in this guideline is consistent with the provisions 

of Fly Ash Notification, 1999 and amended thereafter which is a special 

condition mentioned in Consent Order issued under the Water (PCP) 

Act,1974 and the Air (PCP) Act, 1981. Hence, the activity will be regulated 
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under the provisions of Water Act, 1974 and Air Act, 1981. Any violation 

to the guideline shall be treated as violation of Water (PCP) Act,1974 and 

Air (PCP) Act, 1981 and action as deemed proper shall be taken under 

Consent Administration by the Board. 

 

6.1 Procedure for Processing of Application for reclamation of low lying 
area / abandoned quarry of area less than equal to 10 acres: 
 

The procedure for reclamation of low lying area / abandoned quarries with 

ash, within or outside the plant premises, for land measuring 10 Acres 

and below is further simplified. In such cases, the thermal power plants 

are required to obtain Consent to Establish (CTE) & Consent to Operate 

(CTO) from the concerned Regional Officer, State Pollution Control 

Board, Odisha. 

i. Application in the prescribed format in (Annexure-I) shall be submitted to 

concerned Regional Officer online by the applicant (Thermal Power Plant) 

intending to reclaim the area, accompanied with requisite documents as 

mentioned in the application form.  

ii. The proponent (TPP) shall pay the minimum fees under orange category 

as per the fee structure Notified by F&E Dept.. vide No. 13123&13127, Dt. 

16.07.2012. The amount shall be paid online through Payment Gateway 

of the State Pollution Control Board, Odisha.  

iii. On receipt of complete application, concerned Regional Office shall 

conduct a site visit to examine the proposal by verifying the local 

environmental conditions within ½ km. radius including habitation, Water 

bodies, Schools, Hospitals, transportation route etc. to assess the 

possible impact. 

iv. Findings of the site visit shall be appropriately reflected in the inspection 

report in the format (Annexure-II). Based on the findings of the inspection 

report, the Regional Officer shall take necessary decision in the matter. 

v. The application shall be disposed by Regional Office within 30 days from 

the date of receipt of complete proposal. Permission if granted, shall be 

communicated to the Applicant in the prescribed format at Annexure-III 
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with copies to CTE Branch and Fly Ash Resource Centre (FARC) at Head 

Office. While according permission, suitable conditions shall be stipulated 

by Regional Office force. Such permission shall only be granted if the 

applicant (TPP / Industry) has a valid Consent to Operate (CTO). 

vi. In case Regional Office is of the opinion that the site is not suitable for 

undertaking such activity, the same shall be communicated to the 

applicant  in writing assigning reasons of refusal with intimation to CTO 

branch and FARC at Head Office. 

vii. In case, the applicant (TPP) is not satisfied with the refusal made by 

Regional Office, they can appeal before the Member Secretary, SPC 

Board with proper justification for reconsideration on merit. 

6.2 Procedure for Processing of Application for reclamation of low lying 

area / abandoned quarry of area more than 10 acres: 

For reclamation of land / abandoned quarry in excess of 10 Acres, the 

application shall be processed under Consent Administration at Head 

Office. The procedure adopted to obtain Consent to Establish (CTE) and 

Consent to Operate (CTO) shall be followed. 

i.  Application in the prescribed format in (Annexure-I) shall be submitted to 

concerned Regional Officer online by the applicant (Thermal Power Plant) 

intending to reclaim the area, accompanied with requisite documents as 

mentioned in the application form with a copy to CTE branch at head 

office.  

ii. The proponent (TPP) shall pay the fees under Orange category as per the 

fee structure Notified by F&E Dept. vide No. 13123 & 13127, Dt. 

16.07.2012. The amount shall be paid online through Payment Gateway 

of the State Pollution Control Board, Odisha.  

iii. On receipt of application, concerned Regional Office shall conduct a site 

visit to examine the proposal by verifying the local environmental 

conditions within ½ km. radius including habitation, Water bodies, 

Schools, Hospitals, transportation route etc. to assess the possible 

impact.  
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iv. Findings of the site visit shall be appropriately reflected in the inspection 

report in the format (Annexure-II) and the Regional Office shall submit 

the report along with online application of the proponent within 15 days to 

Head Office for consideration of the CTE. 

v. The CTE cell at Head Office shall scrutinise the application and if found 

complete, shall grant / refuse CTE on approval of the Member Secretary 

within next 15 days. Grant / refusal of CTE shall be placed in Consent 

Committee for ratification. 

 

6.3 Inspection / Monitoring procedure. 

i. On receipt of the application and before granting permission, Regional 

Office shall conduct ambient air quality monitoring within the site and also 

habitation area (if existing within 500 meters) from the boundary of the 

land to be reclaimed with ash. 

ii. Regional Office shall collect water samples from ponds, bore wells, dug 

wells and from surface water bodies at upstream and downstream of the 

site, analyse it to maintain the background environmental status of the 

area and compare with the data furnished by the applicant. This data will 

be considered in evaluating the impact of reclamation activity in future. 

iii. Regional Office shall make routine inspection of the site during the period 

of execution of the work to verify adherence to the guidelines. 

iv. Regional Office shall verify the compliance status to the conditions 

stipulated in the permission letter and furnish the report to CTO Branch 

and FARC at Head Office confirming about the compliance. In case of any 

non-compliance, Regional Office shall issue necessary direction to the 

applicant (TPP) for immediate compliance in a time bound manner.   

v. Leachate test of ash to be used for reclamation of low lying area should 

be carried out by the TPP through NABL accredited laboratory and the 

report shall be submitted to the Board along with the application. The ash 

for which leaching test results are found to be in conformity to prevailing 

norms for discharge in to inland surface water, such ash can be permitted 
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for reclamation of low lying areas / abandoned quarries.  

vi. If the leachate test result of the ash is found to be in conformity and the 

underneath strata of the area for reclamation has permeability value less 

than 10-7 cm/sec, then the ash can be used for filling without requiring any 

protection measures against leaching.  

vii. In case the permeability is more than 10-7 cm/sec, appropriate lining like 

HDPE, Bentonite, clay or any other suitable liner shall be provided at the 

base layer of the low lying areas / quarries to prevent leaching and risk of 

ground water contamination. Permeability test should be carried out from 

NABL accredited laboratory only. The report shall be submitted to the 

Board as an enclosure while submitting the application. 

viii. After completion of the permitted reclamation, the applicant (TPP) shall 

submit a certificate to the Regional Office to the effect that all the 

conditions stipulated in the permission letter as well as guideline have 

been adhered to in the process of execution of reclamation works.  

ix. The applicant (TPP) shall be solely responsible for adverse environmental 

impact if any, observed or established to be a consequence of such 

reclamation activity and shall be duty bound to take appropriate remedial 

measures to minimise the adverse impact and also liable for appropriate 

action in case of persistent lapses.  

 

7.0 Usage of Reclaimed Area: 

The land reclaimed with ash in a manner as described in this document 

can be safely used for habitat construction, parking lots, play-grounds, 

recreation centre, agriculture, floriculture, horticulture, forestry etc. 

Wherever plantation is done, preferably local species be selected and 80 

percent survival rate ensured. However, proper technical investigations 

and foundation design should be done before heavy construction/ usage. 

After complete reclamation of the site, signboard shall be put up showing 

that it was a low lying land reclaimed by filling with ash to popularize this 

practice. 
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Annexure-I 

Application Form  

(For Reclamation of Low Lying areas/ Abandoned Quarries with Ash) 

To be submitted by Thermal Power Plants 

1 Name and address of the Thermal Power Plant  
( Applicant ) 
 

 

:  

2 Name and address of the owner of land to be 
reclaimed. 
 
 
 
 

:  

3 Land for reclamation with Ash  

 

:  

a) Ownership  

( substantiate with documents ) 
 

:  

b) Area in Ac.  

( with supporting documents ) 
 

:  

 c) Mutual agreement for reclamation indicating 

end use. 

(If the land is not owned by the TPP) 

:  

4 Site description : :  

a) Plot No and Kisam   

b) Khata No.   

c) Village / Mouza 
 

  

d) Tahasil 
 

  

e) District 
 

:  

 f) Whether falls within eco-sensitive  zone :  

5 Results of test carried out (for all sites ) :  

a) Leachability of Ash 

 

b) Permeability of Site 

: 
 
 
: 

 

 c) Source of water for ash filling and dust 

suppression 

(Permission from local authority to be 

obtained if water to be drawn from public 

ponds / wells ) 

 

:  

d) Transportation route from source to disposal 

site (Map showing the route) 

:  
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6 Vicinity Information  

( within ½ km from boundary of the plot ) 

 

:  

a) Water body (Pond / Dam / Reservoir / lake / 
River etc.) 

 

:  

b) Distance from nearest Railway line / NH /SH / 
Major District Road (MDR) 

 

:  

 

c) Water in-take points / LI points (Public & 
Private) 

 

:  

d) Does the natural topography lead the run off 
from disposal site to get discharged at upstream 
of intake points 

:  
 

e) Distance from nearest river / embankment. 
(Whether natural topography permits surface 
runoff flow in to the river) 

 

:  
 
 
 

f) Distance from nearest Archaeological site if any. 
 

:  

g) Nearest habitation. (village / Basti with 
population and distance from boundary of site. )  

 

: 
 

 

h) Nearest Hospital / Education Institute / Place of 
worship 

 
 

:  

7 Quantity of Ash estimated to be used 
( Supported with sectional contour map ) 
 
 

:   

9 Mode of Ash transportation  
 
 

:  
 

10  Source of Soil ( to be used as soil cover) 
 
 

:  
 

11 Usage of Reclaimed area  
 
 

:  
 

 

 

 

  Signature of Authorised representative of TPP 

 

List of document to be attached 
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1. Land documents in support at title / Ownership, Khata , Plot No., Mouza & 

Kisam 

 

2. Mouza Map (scale 32” : 1 mile) of the area 

3. Analysis report on soil permeability and leachability test of ash 

4. Village Map / SOI Map showing transportation route from source to 

destination 

 

5. Sectoral contour map to justify estimated quantity of ash disposal 

6. Copy of the Agreement with the land owner to take up the activity (if land is 

not owned by TPP) 

7. Permission from revenue authority for reclamation of abandoned quarry / 

Govt. Land. 
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Annexure-II 

Inspection Format  

( For Reclamation of Low Lying area  / Abandoned Quarries with Ash ) 

To be submitted by the Inspecting Officer of SPCB 

 

1 Name and address  of the Applicant 
 

 

:  

2 Date of receipt of Application  
 

:  

3 Date of Inspection  
 

:  

4 Site details : :  

a) Plot No. &Kisam   

b) Khata No.   

c) Village / Mouza   

d) Tahasil   

e) District   

f) Owner of site   

5 Source of Water for sprinkling arrangement : :  

6 Available bore wells / ponds / nullah or other 

water bodies for monitoring: 

 

:  

7 Back ground data to be generated by Regional 

Office : 

:  

a) On site AAQ 

b) Water quality in surrounding area  

(Locations are to be defined and marked on 

mouza map) 

:  

8 Source of supply of Fly Ash : :  

a) On road distance from TPP :  

b) Route Map of Transportation   

      (Sketched on a Mouza Map or SOI Map in 1 : 

25,000 scale ) 

:  

9 Vicinity Information : 

Within ½ km  from boundary of the plot both 

natural and manmade 

:  
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a) Presence of any water body (Pond / Dam / 

Reservoir / lake etc.  

:  

b) Type of top soil at the site 

      (Sand / Murram / Clay etc.) 

:  

c) Details of borrow pit (Location, distance & 

permissibility from owner) 

  

d) Distance from nearest Railway line / NH / SH 

/MDR 

 

:  

e) Nearest Archaeological site if any along with 

its details 

:  

f) Habitation area within ½ km surrounding the 

boundary of the site : 

      (Village / Basti with population and clear 

distance from site) 

:  

g) Nearest Hospital / Educational Institute /  

Place of Worship 

:  

10 End Use of Reclaimed Land 

 

:  

11 Date of submission of report  :  
 
 

12 Views of Inspecting Officer  

(Recommended / Not  Recommended & 
Conditions suggested specific to the site) 
 

:  

13 Decision of R.O. (Permitted  /  Rejected) 

 

:  

13 If rejected, reasons thereof. :  
 
 

 

 

Signature of Inspecting Officer                 Signature of Regional Officer 

 

List of documents attached 

( In case the proposal is for morethan 

10 acres and referred to Head Office.) 
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Annexure-III 

(Format for Grant of Permission) 

 

STATE POLLUTION CONTROL BOARD, ODISHA 
 

(Address – Regional Office) 
 

No. _____________/              Date________________/ 

OFFICE MEMORANDUM 
 

 In consideration of the application dt _________________ of M/s (Name of 

TPP), the State Pollution Control Board is pleased to convey permission 

forreclamation  (with Fly Ash) of the low lying area / abandoned quarries at Mouza 

______________ over an area of _____________ Acres in Plot No 

_______________), under Khata No _____________, Kisam ___________ as 

mentioned in the application, in the district of _______________ with the following 

conditions :  
 

This permission is an addendum to the consent order granted to the applicant 

under water (PCP) Act, 1974 & Air Act, 1981 and the conditions stipulated here-in are 

a part of conditions of the above said consent order for strict compliance.  

 

General Conditions 

 

1. This Permission is valid for ________ months from the date of issue and the 

quantity as mentioned in the application. 

2. Reclamation of low lying area shall be carried out as per the guideline 

prepared by the State Pollution Control Board for the purpose. (copy enclosed) 

3. The Thermal Power Plant shall dispose only ash for filling the low lying area. 

Under no circumstances, the industry shall dispose any other industrial solid 

waste in the low lying area other than ash without prior permission of the 

Board. 

4. The Thermal Power Plants shall provide garland drain around the proposed 

site if fly ash is filled is above the contour of the surrounding land so that 

surface run off during rainy season shall not enter to the nearby human 

habitation and adjacent agricultural land. 
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5. The ash shall be dumped into low lying area / abandoned quarries and spread 

uniformly by engaging earth moving equipment. The spreading of ash shall be 

done in layers and compacted followed by concurrent top soil capping before 

rainy season, so that there shall not be any chance of mixing of the fly ash in 

nearby water body through rain water. 

6. The Thermal Power Plants / Industry shall develop the approach road and 

shall provide adequate water spraying arrangement on the roads when ash is 

taken from the silo/plant to suppress any fugitive dust generated during 

working period. 

7. Protective action to be ensured if the ash to be disposed at immediate vicinity 
of NH/SH. 

 

8. The TPP / industry has to provide dust suppression like water sprinkling in and 

around the dump site. During summer extra care shall be taken to control 

fugitive dust. 

 

9. For reclamation of land, irrespective of size located within administrative limit 

of any Municipality / Corporation or if the transportation route passes through 

its administrative limit,extra care to ensure non spillage of ash and non-

congestion of traffic need to be exercised to prevent any pollution during 

transportation of fly ash. 
 

 

10. The following two condition are applicable  if the permeability of the site  

is > 10-7cm/sec : 
 

11. If the permeability is more than 10-7 cm/sec, theTPP shall provide appropriate 

lining as mentioned in the guideline at the base layer at the low lying area in 

order to prevent leaching and risk of ground water contamination. 

12. Commencement of fly ash filling shall be made after provision of the lining is 

verified by the Pollution Control Board’s Official and on obtaining necessary 

permission in this regard. 
 

13. The environmental quality monitoring of air, surface and ground water shall be 

carried out every month at the boundary of the disposal area for the following 

parameters and the monitoring report shall be submitted to the Board every 

quarter.  
 

a. Ambient  Air-  PM10, PM 2.5 

b. Surface runoff - SS, F, Cd, As 
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14. Water quality monitoring shall be done from start of the work till six months 

beyond completion of work. Air monitoring shall be done till completion of the 

reclamation work. 

15. The area shall be properly fenced to prevent any entry of cattle / Livestock 

inside the quarry area. 

16. After complete reclaiming the site, signboard shall be put up showing that the 

land was reclaimed by filling low lying area. 

17. Attempt shall be made to avoid any kind of public nuisance due to proposed 

activities. 

18. On completion of the reclamation, the TPPshall submit a certificate to the 

effect that all the above stipulated conditions have been duely complied. 

19. Board reserves the right to revoke this permission if conditions stipulated are 

not implemented to the satisfaction of the Board. 

 

 
Regional Officer  

To, 
 Address of TPP 
 
 
 
 
 
Memo No. _____________/ Dt. __________________/ 
 
Copy forwarded to : 
 
1. The Member Secretary, SPC Board, Odisha 

2. The District Magistrate and Collector, ______________ 

3. FARC, SPC Board, Bhubaneswar 

4. Copy to Guard file 

 
Regional Officer  
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